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ORDER

Shri P.M. Jagtap, V.P:

This appeal preferred by the assessee is directed against the order of the Ld. CIT
(Appeals) - 4, Kolkata dated 30-05-2019 and the solitary issue raised therein relates to
assessee’s claim for deduction of the amount of tax credit of MAT from the total tax liability
for the purposes of charging of interest u/s. 234C of the Income-tax Act, 1961 (hereinafter
referred to as the ‘Act’).

2. The assessee in the present case is a company. While processing the return of income
filed by it u/s. 143(1) of the Act, the claim of the assessee for deduction of the amount of tax
credit of MAT from the total tax liability for the purpose of charging of interest u/s. 234C was
disallowed by the AO (Assessing Officer). Even the rectification application filed by the
assessee making the said claim was rejected by the AO vide an order dated 28-01-2016 passed
u/s. 154 of the Act.

3. Against the order of the AO passed u/s. 154 of the Act, an appeal was preferred by the
assessee before the Ld. CIT(A). During the course of appellate proceedings before the Ld.
CIT(A), it was submitted on behalf of the assessee that amount of tax credit on account of
MAT is required to be deducted from the Income tax liability for the purpose of charging of
interest u/s. 234C as per clause (v) of Explanation to sec. 234C. The Ld. CIT(A), however,
noted that the deduction as claimed by the assessee for tax credit on account of MAT u/s.
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115JD was allowable only with effect from AY 2013-14 and not for the AY under
consideration i.e AY 2012-13. He accordingly dismissed the appeal of the assessee vide his
appellate order dated 30-05-2019. Aggrieved by the order of the Ld. CIT(A), the assessee
has preferred this appeal before this Tribunal.

4. We have heard the arguments of both the parties and also perused the relevant
records. The Ld. Counsel for the assessee has submitted that tax credit on account of MAT
was available with the assessee company as per section 115JAA of the Act and not u/s.
115JD of the Act as misconstrued by the Ld. CIT(A). He has contended that deduction for
tax credit on account of MAT u/s. 115JAA was allowable to the assessee while computing
the interest payable u/s. 234C of the Act as claimed by the assessee. He has submitted that
the AO accordingly be directed to allow the said claim of the assessee after necessary
verification. We find merit in this contention of the Ld. Counsel and since the Ld. DR also has
not raised any objection in this regard, we restore this matter to the file of the AO for
allowing the claim of the assessee for deduction of the amount of tax credit on account of
MAT from the income-tax liability for the purpose of computing interest payable u/s. 234C
of the Act after verifying that the said credit was allowable u/s. 115JAA of the Act as claimed

by the assessee.
5. In the result, the appeal of the assessee is treated as allowed for statistical purpose.

Order Pronounced in the Open Court on 29™ October, 2020

Sd/- Sd/-
A.T. Varkey P.M. Jagtap
Judicial Member Vice President (KZ)

Dated 29-10-2020

**PP(Sr.P.S.)
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